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NOTIFICATION
Imph:‘. the 20th September, 1998
No. 2/23/96-Leg/L . - Tne foillowing Act of the Legistature, 2 Man nipur which received
assent of the Governor of ianipur on 19-9-1996 is hereby published in the Manipur
Gazette.

Act

0 umend the Muanipur Panchuyati Reij Act, i394

(No. 24 of 1994

—

BE it enacted bv the Legislarire of & Wanipur in the Foriyseven nth year of the repubiic

of India as follows

(R CorN

1. Short Ge and commencement. -
(i) This Actmaybec alied the Manipur Panchayat Rauj {Amendment) ACt 16986,
i

o 7

(i) It shall be deomed to come into force wih e‘iicc: from the 17th day of

D4, {heretnalior rerormsd Az

the Act), -
(a) sub-secticn (1) shall be re-numoered as (1-A% and e following ow sub-sectons
(1-B) and (l-C) shall be inserted,

<(1-B) The State G"vcrm neat shall

a Gnm‘ Sabh lage or a group ©

ﬂOf m '\)YC ?."121 n oSt

nh ce. umn CWO U‘Obband as 1”121‘/ be pecsssary on considerail

UR of the loc ai Stuation.
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(b)) After sub-scction (2), the following new sub-section (3} sh il be ins

““(3) Every member of the Gram Sabha unless disqualificd under i 1s ¢
the time being in force, be qualified to vote at thc election of the membe
and Pradhan of the Gram Sabha and also at the election of the direcily
Zilla Parishad constituency in the area of which the Gram § :

3. Amendment of Section 7.-

After sub-section (2) of Section 7 of the Act the following prov iso shall be inserted, namely .-

“Provxded that ne quorum shall be necessary for a meeting adjourned for want of quorum 1, fo
the second time.’

4. Amendment of Section 17.-
‘In Section 17 of the Act, for the figure **350", the figure '600"" shall be substituted.

5. Amegdment of Section 18.- L

In sub-section (1) of Section 18 of the Act.-
(a) For clause (1), the following shall be substituted. namaliv,-
“ (i) Divide the area of the Gram Sabha into werritorial constituencies’’.
(5) Clause (ii) shall be deleted.
6. Amendment of Section Z2.-

In section 22 of the Act,- i

(a) sub-clause (ii) of clause (b) of sub-section (1) shall be defeted. (b) 1In sub-secticn (L’) ?.‘m:
words ¢ or an Administrator’” shall be deisted; (¢} in sub-section \3) for the words “‘cease’’,
the word “‘continue’’ shall be substituted wd the wo rds or an Administrator’ and "ur

1.1

Administrator, as the case may be’’ shall be delete

(d) in sub-section {4), the words “‘or Administrator”, “or the Administrator’” and Vor the
Administrator, as the case may be”” shall be deleted;

(¢) after sub-section (4), the foilowing sub- sc.umn {3y shall be inserted, nam

*“(5) Notwithstanding anything ¢ omame* in the Act, if the Swate Gove nmcm 1§ 3
that the first elections to Gram Panchayats aficr the mm*mm:r: ent of this Act £annot ix
the State Government may appoint Administradve Cominitices 10 ¢ xercise the powers and W
perform the duties and functions of the Gram Panchayats for a peried not excesding $1X months.”

7. Amendment of Section 25.-

In Section 25 of the Act,-
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() for clause (i), the following shall be substituted, namely,-

"(i) such number of offices of Pradhan of Gram Pezachayat in the district for Scheduled
Castes and Scheduled Tribes and the number of offices 50 reserved shall bear as nearly as may
be the same proportion to the total aumber of offices in the district as the population of the
Scheduled Castes or Scheduled Tribes in the district bears to the total population of the district.™;

(b) in clause (ii), the words "and Up-Pradhan, as the case may be”, shail be delewed,

8. Amendment of Section 30.-

For sub-section (1) of Section 30 of the Acy, the following shall be substiuted, pamety,-
"(1) (a) Every Pradhan shall be deemed to have vacated forthwith if the resolution expressing
want of confidence in him is passed by a majerity of not less than ewo-third of the members of
the Gram Sabha present and voting at the meeting specially convened for the purpose. The
requisitions for such a special mesting shall be signed by not less_than haif of the total number
%rg:r_npgggfme\(}mm_iaggga then on the roll and shall be delivered tc the prescribed authonity.
he prescribed authority shall, within seven days from the date of receipt of raquisitions, convene
a special meeting of the Gram Sabha. The meeting shall be held by issuing ten clear days notice.
The meeting shall be presided over by the prescribed authority or an official nominated by him
for the purpose, : i :

(b) Every Up-Pracdhan shall be deemed (o have vacatad his office forthwith if a resolution
expressing want of confidence in him is passed by a majority of not less two-third of the members
of the Gram Panchayat present and voting, at a meeting specially convened for the purpose. The
requisitions of such a special meeting shali be signed by not less than half of the total numbers
of members of the Gram Panchayat then on the roll and shall be delivered to th (Frescribed)

The prescribed authority shall, within seven days from the date of receipt of Uie
€quisidon, convene a special mesting of the Gramn Panchayat. The meeting shall be held by
issuing seven days clear notice. The meeting shall be presided over by an official nominated by
him for the purpose. oo )

(c) No motion of no confidence under clause {a) or (b) shall be meved against the Pradhan
or the Up-Pradhan in the initial two years of their respective terms. If the motion of no confidence
is once rejected, no fresh motion of no confidence shall be brought within a period of one year
e ~ee 3 7 ] T F the Te it [
from the date of such rejection of the motion. ™.

T

9. Substitution of Section 35.-
For Section 35, the following shall be substituted, namely, -

"3%  The Gram Panchayat shall perform such funcuons which may fig within their
competence and jurisdiction to be specified by the Government, in respect of items enumerated
in the Eleventh Schedule of the Constitution of India. The fu rctions specificd by the Government
shall be published in the official Gazette.".
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10, Amendment of Secton 3%.-

In Clause (2} of sub-section (2) of Section 38 of the Act, for the sentence
Pradhan .S..a“ bc the ex-officio member and Chalrman of the Socizl Justice Committze”, the
sentence "Th p Pradhan shall be the ex-officio member and Chairman of the Sucx.:l Jusuce
Comm\m“ sna; be substituted. i
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ii. Amendmment of Section 495.- -
For the second proviso to Section 49, the following shall be substituted, namely,-

“Provided further that 2ll the members of Zilla Parishad whether elected or not
from territorial constituenciss in the Zilla Parishad area shall have the right to vote in the
meeting ,of the Zilla Parishad except in the election of Adhvaksha and Up-Adhyaksha, in
the case of which only the elecied members shall have the right to vote.”

12, Amendment of Secﬁo*: 35,
In Section 30 of the Act,-
(a) msub-section {1), for the figurz "13,000", figure "18,000" shall be substituted;

(b) for clauses (a) and {b) of sub-section (2), the fonowing shal: be substwmited, namely,-
"(a) divide the arca of Zilla Parishad into ierritorial constituencies;
{b) cach constutuency shall elect one member b) 1cct clection w the Zilla

~

In sub-section (1) ¢ Act, for the words "seats shall bear ", the words
eats so- rcse‘veu shall bear" shmi m subsximtcd.
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14, Amendment of Sectic

For clause (a) and (b) of sub-section (2) of Section 34 of the Act, the following
shall be substituted, namely,-

"(a) such number of offices of the Adhysksha of Zilla Parishad in th
persons belonging to the Scheduled Castes and Schedul‘d Trbes and the number
reserved shall bem as nearly as may be, the same proport tion » the iotal number o
Adhyaksha in the Zilla Parishad as the population of the Scheduled Castes or Scheduled Tribes
in the Zilla Parishad areas in the Siate bears to the total population of the Zilla Parishad areas in

the State;

the Adhyaksha for women:!”

"‘J’l

(b) not less than one-third of the iotal number of offices o
15, Amendment of Secticn 37.-

In sub-section (4) of Sccton 357 of the Act, for ihe words "one-fifth”, Uw words
one-haif" shall be substituted.
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Section Si.-

e

1o, Amendment o

For Section 81 of the Act, the following shall be substitutad, nameiy -

"61. The Zilia Parishad shall cerform such functions with such powers and authority as
may be specified thersin Dy the Siate Government in the official Gazetiz ia respect of items
cnumerated in the Eleventh Schedule of the Censtitution of India.™.

r~

17. Amendment of Section &35.-
In sub-section (4) of Section 65 of the Act, the word “not” shall be deleted.
18. Amexndment of Section 78.-

After sub-section (2) of Section 75 of the Act, the following new sub-section (2-a)
shall be inserted namely,-

"(2-a) The Chief Bxecutive Cfficer shall also be the ex-cfficio Secretary of the Zilla
Parishad.”,

19. Amendment of Secticn 96.-
For sub-section (5) of Section 56 of the Act, the following shall be substituted, namely,-

"(5) The Adhyaksha of the Zilla Parishad shall be the Chairman of the District Planning
Comimnittee,”,
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26. Amendment of Section

In Section 100 of the Act, after the words "of the Gram Panchayat”, the words "or Ziila
Parishad” shall be inserted.
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